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Recomsiruction of Khem Karan

4649. Shri G 5. Dhillen: Wil the
Minister of Labour and Rehabilitation
be pleased to state: .

(8) whether the scheme to recons-
truct the town of Khem Xaran has
since been finalised,

(b} whether it is proposed to pay
any compensation 10 the farmers, who
were deprived of their crups, erchards
or tre¢s dunng the Palustani occupa-
tion of the border areas of Amnitsar
and Fcrozepur Dustrict, and

(c) 1if »0, the criteria lnd down and
the authority appointied to asseas the
damage uongwith the method of re-
imbur<ement of tne claims or disburse
men. of Lompensations”

The Minicter of Stste in the Mimis-
try of Lahour and Rehabilitation (Shri
L. N. Mishra): (a) Yes a scheme {on
the construction of 8 cumplex of pub-
lic butldings and & residential eolony

(b) and () A schems has been
sanctioned for the grant of sd hoc

!
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mok of Sub-Divisional Officer and to
be spproved by the Collector and later
submitted to Financisl Commissioner
for acoeptance. After the Minancial
Commissioner has accepted the nsrems-
ment, the amount due is to be dis-

g

burseable by the Gov-
emment of India in the usual manuer.

A proposal regarding grant of fin-
ancial assistance for the loss or dam-
Aps caused to orchards as a result of
:»-mmmuunmm

Typing Test for P. & T. Employves

4450, Bhri 5. M. Banerjee; Will the
Minister of Home Affairs be pieased to
state:

(a) whether it is a fact that a num-
ber of U.L.Cs working in the P. & T.
Board who are about 45 years of are
and above, despite having rondered
more than 10 years of service are still
treated temporary for their not baving
qualified the typing test;

(") whether Lower Division Clerks
and Assistants under the similar c.r-
cumstances have been exempted frcm
passing the typing test for their con-
firmation;

{¢) if so, the reasons for this disen-

(d) whether it is also a tact that

tahe in the matter?
The Minister of State ia the Misktry
of Mome Allske (Bhei Viiya Charen

Shukla): (a) Yes, Sir. There are only
8 UDCs in the P. & T. Board who
are over 45 years of age, have put in
more than 10 years of service and are
still temporary.

(b) Lower Division Clerks in the
Central Secretariat Clerical Service
who have attained the age of 45 years
and have completed 10 years conti-
nuous service in the grade of L.D.C.
are exempted from the requirement of
passing the typewriting test provided
they have made at least two genuine
attempts to pass the typewriting test
and are considered suitable for con-
firmation in other respects by the cadre
authorities,

Passing of typewriting test is not,
however, a pre-requisite for confirma-
tion in the grade of Assistant.

(c) to (e). The directly recruited
Upper Division Clerks who were over
43 years of age on 23rd Octoher, 1953,
were exempted from the passing the
typewriting test for confirmation in
that grade at the Inittal Const:tution
(1.5-54). There were 16 dircctly re-
cruited UDCs (as on 1-11-82) re-
cruited during 1954-55 who ad not-
been able to get confirmation cn ac-
count of their failure to pass the typ-
ing test.  According to the orovisions
of the CSCS Scheme ‘direct rerruits’
to the UD.Cs’ Grade became sligible
for confirmation only 1if they were dec.
lared quasi-permanent in the grade.
‘The persons in question have not been
declared quasi-permanent as they have
not passed the typing test, nn essun-
tial qualification for declaraiion as
quasi-permanent with effect from 1-7-
1957. Since the CS.C.S. Rules, 1962,
which came into force wilh effect from
1-11-62 do not provide for th: cun-
Armation of such direct recruits unless
their names are included in the “Se-
lect List”, it has been decided that
these persons may be considered for
confirmation after they pass the type-
writing test. However, the dirertly
recruited UD.C3s belonging to Sche-
duled Caste/Scheduled Tribe have beto
exempted from this condition.





